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[Mr. Chairman.] 
passionate atmosphere and try to get matters 
improved. Would you like to say anything? 

SHRI JAWAHARLAL NEHRU: As I have 
said, I am very anxious to face a discussion in 
this House and the other House. I also 
appreciate the point of view that Dr, Kunzru 
has put forward, that it might have been better 
to have a discussion as early as possible. But 
in the balance we should consider this matter. 

Of course, Sir, as you might know, in 
relation to some motions in the other House 
we felt that in the balance it would be better to 
hold the discussion a little later. We fixed no 
date either there or here. It will mean a delay 
of one month, I know. But we did think that a 
short interval would be better from every 
point of view , from Government's point of 
view. The Speaker there was pleased to 
accept. There no date has been accepted so 
far. Some Members of Parliament are going 
there. That by itself, I quite agree, is no valid 
reason, but it is a fact that we have to take into 
consideration, 

MOTION FOR ELECTION TO THE 
COIR BOARD AND PROGRAMME 

THEREOF 

THE MINISTER OP INDUSTRY (SHRI 
MANUBHAI SHAH): Sir, I move: 

"That in pursuance of clause (e) of sub-
section (3) of section 4 of the Coir Industry 
Act, 1953 (45 of 1953), read with rule 
4(1)(e) of the Coir Industry Rules, 1954, 
this House do proceed to elect, in such 
manner as the Chairman may direct, one 
member from among the members of the 
House to be a member of the Coir Board." 

The question was put and the motion was 
adopted. 

MR. CHAIRMAN: I have to inform 
Members that the following dates have been 
fixed for receiving nominations and for 
holding election, if necessary, to the Coir 
Board:— 

i. Number of members to 
be elected   One 

2. Last date and time 
for receiving no 
minations .    loth  August,   i960 

(Up to 3 P.M.) 
3. Last date and 

time    for with 
drawal of candi 
dature .    llth  August,   i960 

(Up to 3 P.M.) 
4. Date and time of 

election 12th August,   i960 
(Between 3 p.M. and 
5 P.M.) 

5. Place of election     Room No. 63, Fir* 
Floor, Parliament 
House, New Delhi. 

6. Method of election Proportional     repre- 
sentation by mean* 
of the single trans-
ferable vote. 

THE PRESS AND REGISTRATION OF 
BOOKS (AMENDMENT) BILL, 1960 

THE MINISTER OF INFORMATION AND 
BROADCASTING (DR. B. V. KESHAR):   Sir,  
I beg to move: 

"That the Bill further to amend the Press 
and Registration of Books Act, 1867, be 
taken into consideration." 

Sir, this a short Bill amending the Act 
which was passed in 1955 and its main object 
is to smoothen the difficulties encountered in 
the registration of newspapers by the 
Registrar, who is really concerned with the 
proper registration of all newspapers and all 
the ancillary details connected therewith. I 
might, at the very outset, emphasise that the 
Bill has nothing to do either with the editorial 
side of the papers or the news gathering side 
of the newspapers. In order to enable 
Members to understand the necessity for these 
amendments, I would   like   to   mention      
something 
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about the Press Registrar and his duties. 
You might remember that the Press 
Commission, in its valuable report, had 
made certain comments en the condition 
of the statistics concerning the Indian 
press and with your permission, I might 
read a small extract from the 
Commission's report. The Commission 
says: 

"We consider that the whole ad-
ministration of the Press and Regis-
tration of Books Act requires to be 
overhauled.   In   the  course   of our 
work we found that, apart from the 
differences  in  practice  in  different. 
States, there is a general laxity in the 
checking of the filing and the 
registration of books and    periodicals.    
It    has been    a  matter    of great 
difficulty to us to get the files Of copies 
for scrutiny of the contents and even to 
verify whether a paper is currently being 
published or not.   In many cases, the 
information supplied by the State Gov-
ernments  was    grossly    inaccurate 
and never    up-to-date.   The Com-
mission      proceeded      to       collect 
Information from newspapers    and 
periodicals  on   the basis    of    lists 
furnished to us by the State Gov-
ernments.   In as many   as   20 per cent, 
of cases the information about the 
existence of    newspapers    and 
periodicals proved to be inaccurate. The 
information was asked for with regard to 
the position as it existed on the 1st 
January, 1953.     In many oases  it was 
found that the newspapers or  
periodicals  which    had once been 
published had ceased to exist long 
before the relevant date. In a large 
number of cases no newspapers or 
periodicals had come out, although  a  
declaration was    made under the Press 
and Registration of Books Act.      
Apparently, the State Governments    
assumed     that    the newspapers, about 
which a declaration had been made, had 
come into existence without caring to 
inquire whether  any  issues    thereof     
had been published.     There is little or 
no  check  to  see whether  a  paper 
comes out regularly and if it does 

not, to find out tne cause or to correct 
the record accordingly. Some of the 
suggestions which we have made in 
the earlier paragraphs will, we trust, 
provide the necessary  corrective." 

This is    an important    suggestion of the 
Commission: 

"We think that there should be « 
radical change in the administration of 
the Act by the various States. We think 
that it is necessary that there should be 
one Central authority to be named the 
Press Registrar  for   India   who    will   
exercise supervision  over  Press    
Registrars appointed   for   each    State.     
The declaration to be made under the 
Press  and  Registration    of  Books Act 
may be made either before the Press  
Registrar  or  such   officer  as may be 
appointed by  Government on his behalf, 
so as to avoid inconvenience to    the   
newspapers    and periodicals   published     
in   mofussil. It should be the business    
of    the Press Registrar to have a 
complete register of all the newspapers 
and periodicals,  news  agencies  and ad-
vertising agencies in the State.     It 
should be made obligatory on them to 
register themselves under the Act and if 
they fail to do so, they should be 
ineligible to carry on the business.    The 
declarations to be made by them should 
include a statement on the lines indicated 
in Appendix XXIII of the capital 
structure and the staff proposed to be 
employed in the venture and   the    
Registrar should  have  authority to  call    
for any additional factual information." 

The Government agreed with the-
suggestion of the Press Commission-and 
in the light of their recommendations and 
certain suggestions made by the State 
Governments, the Registration of Books 
Act was amended in 1955. The 
amendments then made in the Act    
provided    inter alia for the- 



[Dr.  B. V.  Keskar.] appointment of a 
Registrar of newspapers: 

(1) to maintain a register of 
newspapers containing parti-
culars of every newspaper 
published in India; 

<2) to call for annual returns, 
statistics and other information 
from publishers; and 

<3) to prepare an annual report 
containing information and 
statistics of the press in India 
and in particular about circu-
lation trends, etc. 

'Provision was also made for the 
registration of newspapers and the Central 
Government was empowered to make 
rules in respect of such matters as were 
relevant for the discharge of his duties by 
the Press Registrar. The amended Act 
came into force on 1st July, 1956 and 
simultaneously the Registrar was also 
appointed. The Press Registrar's 
organisation has been functioning thus for 
3 years and a little more and in the 
experience of the day-to-day 
administration of the Press and Regis-
tration of Books Act, in so far as it relates 
to newspapers, it has been found 
necessary to make a few further 
amendments in order to enable the 
Registrar to administer the Ac. smoothly, 
having regard to the main objects of the 
Act. 

The following are some of Ihe few 
points regarding which it is felt that there 
should be a change in the Act. The 
Registrar has been finding certain 
difficulties and these have to be removed 
if we want him to carry out his work 
effectively. 
fMs. DEPUTY CHAIRMAN in the Chair] 

Firstly, I will take up the question of the 
declaration in respect of newspapers. There 
is some doubt as to whether a publisher 
cannot start a papar or can start a paper 
until his declaration, has been authenticated 
or approved by the magistrate concern «d. 
The rules for the publication of | 
newspapers  which  provided  that  thr   i 

I   publisher and    the    printer    should 
make  and  subscribe to a declaration are   
not  linked  with    any  provision - under 
which a magistrate can disagree and held up 
the authentication.    For example,  if the 
declaration does not fulfil all the 
information asked for or it violates certain 
rules laid    down, even then the magistrate 
cannot withhold a declaration and it is 
nowhere laid  down  expressly  that until 
such an authentication has been given, the 
publishing   of   the   newspaper  should be 
withheld.   It has been  no    doubt laid 
down in the Act that the magistrate shall not 
authenticate a declaration  until  he  has   
satisfied    himself that the title of the 
proposed paper is not the same as or similar 
to that of any other newspaper published in 
the same State    and   in    the    same 
language.      Now the whole object of this  
provision  of the Act would  be nullified  if  
a  publisher  could    start publication of his 
paper without waiting  for the  magistrate  
to  make    an enquiry regarding  the 
availability of the title and, thereafter, to 
authenticate the declaration.      Provision  
has been  made in order to  protect    the 
trade rights of the name of any paper and  
the goodwill  that it carries    so that nobody 
else can start the paper with the same name 
and take    away the  goodwill  that has been    
created and  earned by that particular news-
paper.   We found in one case which came   
to   our   notice,     that    of    the Northern 
India Amrita Bazar Patrika, the proposed 
publisher filed the declaration and 
immediately started the paper without 
taking any authentication from the 
magistrate on the plea that he had made    
the    declaration, his  duty  was over,  that 
is, the    requirements of the Act had been 
complied with, and that it was not necessary 
for him to wait for the authentication    by     
the     magistrate    before beginning the 
actual publication.   Tlie Act, as it is today, 
does not expressly lay down that it is 
necessary to take the  authentication of the  
magistrate before starting    publication    of    
the paper.   No doubt  it is implied there but 
the contention of the party was 
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that as it was not expressly provided in 
the Act, he need not wait for it. U is 
accordingly necessary to make a specific 
provision in the Act that no declaration 
shall have effect until it has been duly 
authenticated by the magistrate 
concerned. Further, in order to remove 
any scope for misunderstanding it is 
proposed to provide that an attested copy 
of the declaration shall be made available 
to the publisher immediately after the 
authentication by the magistrate con-
cerned. This case and one other -which 
came up made it necessary to lay down a 
positive rule in regard to this matter. 
Otherwise, it might happen that proposed 
publishers might file declarations 
regarding papers whose names are the 
same as those of other newspapers in the 
same area and begin publication pre-
suming that they have every right to do 
so because they have already filed •their 
declaration. 

The other point, which is also one -of 
the most important points, is the 
amendment that we have proposed 
regarding cancellation of a declaration. 
This automatically flows front the first. 
Under the existing law, there is no 
specific provision for cancellation of any 
declaration and it is proposed to make a 
provision enabling a magistrate to cancel 
a declaration under certain circumstances 
where the rules laid down have been 
clearly violated. Under the proviso to 
section 6 of the Act, it has beet. laid 
down that a declaration in respect of a 
new»paper shall have to be authenticated 
if the title of the proposed paper is the 
same or similar to that of another 
newspaper in the same language and in 
the same State. In fact, this is one of the 
main reasons for taking the 
authentication of the magistrate so that a 
paper might not steal the name of another 
paper. If there is any proposal for 
authentication in such circumstances, or 
if the paper is already functioning, then it 
shall not be able to do so but al oresent, 
for want of power of cancellation, the 
magistrate is not able  to 

do anything. If any declaration has been 
authenticated in contravention of the 
proviso to section 6 of the Act, it is 
proposed to empower the magi«-trate to 
cancel the declaration.. 

Then again it has been noticed that 
when a printer or a publisher is removed 
from service by the owner, he may refuse 
to file, under section 8, a declaration that 
he has ceased to be a publisher or printer 
and he may claim to continue to print or 
publish a newspaper in his own rights. In 
such cases also, the magistrate should be 
empowered to cancel the declaration on 
an application made to him in this 
behalf. 

These are the cases which came up in 
the past and it was felt necessary to put 
in these clarifications in the Act. This 
power of cancellation will, however, be 
exercised by the magistrates only after 
opportunity has been given to the 
publisher or printer to show cause why 
the proposed action should not be taken. 

The third point which we propose to 
bring in by way of an amendment is 
about the necessity for a fresh declaration 
where the publisher and printer are 
unable to function. When a publisher or 
printer, for example, leaves India and is 
away for a considerable period, it has 
been laid down that a new declaration by 
the printer or publisher resident within 
India should be necessary. The obvious 
purpose is that a person who is away 
from the country for a long period cannot 
be held responsible for the printing and 
publishing of the paper and, therefore, 
some one should take his place in such a 
contingency. The same situation can also 
arise if a person is otherwise incapable of 
acting, as, for example, in the case of a 
person who is imprisoned or detained or 
is incapacitated due to illness. It is, 
therefore, proposed to amend the Act to 
provid: that some other person should 
take the responsibility for the period and 
function as printer and publisher.   
Similar 
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[Dr. B. V. Keskar.] restrictions need not be 
and are not proposed in the case of editors 
and others as they have no particular 
responsibility for the day to day printing and 
publishing of the paper. Moreover, it is 
probably known to hon. Members that an 
editor has no need to file a declaration on 
being appointed as an editor. 

The fourth point about which we propose 
to bring in an amendment is about ownership. 
Under the existing provisions it is possible for 
a newspaper to continue publication without 
informing or giving a fresh declaration that 
the ownership of the paper has changed. If 
this position were allowed to continue, it 
might mean that two papers with tfie same 
title published from different centres under 
the same ownership might later on go under 
different ownerships. This would contravene 
the provisions of the Act relating to similarity 
of the titles and also be prejudicial to the 
employees, the working journalists regarding 
their wages and other things. Il a paper were 
to continue publication without a new 
declaration after a change of ownership, it 
could be used as a device to by-pass certain 
laws relating to the working journalists. It is, 
therefore, proposed to make a provision that 
whenever a change of ownership takes place, 
a fresh declaration should be filed intimating 
that, a change in the ownership ha.s taken 
place. 

Du. R. B. GOUR (Andhra Pradesh): Il the 
change is in the place ol publication, as in the 
case of the 'Indian Express' from Madras to 
Vijayawada? 

DR. B. V. KESKAR: If it is a :hange of 
headquarters, then obviously it has got to be 
done because it is sractically a change of the 
paper, rhey have to file a fresh declaration. i 
a paper functions in Madras, then t would be 
under a declaration made )efore a magistrate 
in Madras. Il it ;oes to Vijayawada, unless    
a    fr«sh 

declaration is made before a magistrate in 
Vijayawada, the paper will not be able to 
function there. It ls not neeessary to be 
mentioned here but as far as ownership is 
concerned, certainly a change in ownership 
may adversely affect many provisions in-
cluding those of the Working Journalists Act. 
It is also necessary, for the sake of 
maintenance of correct information, that the 
change of ownership  is notified. 

SHRI M. H. SAMUEL (Andhra Pradesh): 
As a matter of fact, if you have to change the 
office of the newspaper from Parliament 
Street to Sikandra Road, you will have to 
make a fresh declaration. 

DR. B. V. KESKAR: Yes, that is there so 
far as the headquarters of the paper is 
concerned. 

SHRI K. SANTHANAM (Madras): May I 
ask a question at this stage? It a paper is 
owned by a joint Hindu family, who will be 
the owner accord;ng to the law? Will all the 
sons and daughters be termed as the owners 
and will all of them be asked to declare? 

DR. B. V. KESKAR: If the paper is owned 
by a joint Hindu family, then naturally all of 
them will have to declare. 

SHRI K. SANTHANAM: If a person who 
owns a paper dies leaving behind five 
daughters and seven sons, is it the intention 
that a'l the seven sons and the five daughters 
have to be notified? 

DR. B. V. KESKAR: This is a question 
which the law courts alone can settle as to 
who are the legal owners of the paper. 

SHRI K. SANTHANAM: But the Minister 
is bringing forward a Bill and he must make 
the position clear. 

DR. B. V. KESKAR: The Minister can only 
say that the owners of the 
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paper must be known and that they must 
file a declaration. If the owners are ten in 
number, then the ten persons will have to 
declare. If it is a private limited company 
or a public limited company, naturally 
the names of the members will be given. 

DR. R. B. GOUR: His worry is, if a 
eleventh is born after the declaration, 
what are you going to do? 

DR. B. V. KESKAR: That is for the 
law courts to decide, not for me. 

SHRI K. SANTHANAM: Then you 
will be creating work for the law •courts. 
We must be clear. We must not put 
difficulties in the wav of newspapers. 
That is all. 

DR. B. V. KESKAR: There is no 
difficulty whatsoever. Take, for example, 
a company. It has got a large number of 
shareholders, but there is a rule that the 
names of those shareholders who hold 
less than 1 per cent. of the shares need 
not be given. So also here, the ordinary 
legal rules in regard to ownership will 
apply as elsewhere. All these things are 
considered neeessary in order to enable 
the Registrar to maintain his records up to 
date. I will take up another point which 
has always been a main difficulty and 
which is one zealously guarded by 
newspapers and that is about the title of a 
newspaper. At present it is provided that 
the magistrate should, in the case of 
newspapers not owned by the same 
owner, satisfy himself from such 
enquiries he thinks fit to make from the 
Registrar or otherwise that the newspaper 
proposed to be published does not bear 
the same title or is not similar to that of 
any other newspaper. Where the owner of 
the proposed newspaper is not the same 
as that of an existing newspaper, the 
magistrate has to satisfy himself on two 
points: firstly, that the title is not the 
same and secondly, that there is no other 
pacer with the same title in any part of 
the country. 

DR. R. B. GOUR: In any part of the 
eountry or in any part of the State? 

DR. B. V. KESKAR: If an lnter-
provincial language is concerned, then all 
over the country. For example, if you 
want to start a paper in English in Delhi 
call 'The Hindu', naturally it will not be 
allowed. So far as the official language of 
the Union of India is concerned, you will 
have to take into consideration the whole 
of the country. In order to get information 
regarding similarity of titles, formerly 
before the Registrar came in, there was no 
authority available. At present the 
Registrar has got a record of all the 
newspapers in the country. Again the 
difficulty has been that it has been left to 
the magistrate entirely to get any 
information if he thinka fit from the 
Registrar. In a number of cases it has 
been found that papers practically with 
the same name have been allowed by the 
magistrates because they were ignorant 
that a paper with a similar name or a very 
similar name was already in existence at 
some other place. So in the amendment 
proposed here consultation with the 
Registrar is being made part of the law so 
that the request for giving a particular 
title to a paper shall be referred to the 
Registrar to get information from him 
and only after getting that information the 
magistrate will take whatever action he 
considers to be fair and just. 

Another important amendment which, 
though very small, we propose to make 
here is regarding the printer, publisher 
and editor. It is proposed to put in the 
amendment that they should ordinarily be 
residents of India. Really speaking this is 
not necessary, but one or two cases have 
arisen when people from outside have 
proposed to be editors or even printers 
and publishers. After a careful con-
sideration of the legal aspects of the 
question, it was felt that if a person who 
is not generally a resident in this country 
becomes a printer, publisher or editor, it 
may not be possible for us to make him 
responsible for what is being published. 



 

SHRI M. H. SAMUEL: Would the 
same rule not apply to the owner of the 
newspaper? 

DR. B. V. KESKAR: No; this is only 
for the printer, publisher or the editor. It 
does not apply to the owner. 

SHRI M. H. SAMUEL: It has a greater 
force in the case of the owner, I should 
think. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): I think, Sir, it should apply 
equally to the owner. 

DR. B. V. KESKAR: Ordinarily it is 
implied that the person is a resident of 
the country but when such cases arose we 
thought that it would be better to make it 
clear s° that any person who makes a 
declaration must be a resident in the 
country. Of course, he might go out of 
the country for a short period or so. 

There is another small point and that is 
regarding penalty for a breach of the 
rules. The State Governments have 
brought it to our notice that they are 
helpless to take any action against 
anyone committing a breach of the rules. 
It is, therefore, proposed that there 
should be a penalty in the form of a fine 
to be imposed whenever there is a breach 
of the rules which are already existing or 
which may be made by the State 
Governments. 

I might also inform the House that 
some of the amendments that have been 
proposed here are the result of 
suggestions made by Members of Par-
liament during the course of the ex-
haustive discussion on the Press 
Registrar's work that took place in the 
Lok Sabha. We also had the benefit of 
advice from Members who have been 
journalists of long standing who 
themselves pointed out to us the lacuna 
that exists in the working of the Press and 
Registration of Books Act. The work of 
the Registrar and the Press and 
Registration of Books Act mainly 
concern the proprietors and publishers 

of newspapers and when we were 
thinking of amending the Act, we thought 
it might be advantageous to have a 
discussion with the publishers and 
proprietors of newspapers and nnd out 
from them whether they found anything 
wrong or any difficulty in the proposed 
amendments. We have had a number of 
discussions not only with the proprietors 
but with associations of proprietors and 
publishers regarding this matter and I am 
glad to say that all of them not only felt 
that these amendments or most of Ihem 
were not objectionable but were even 
welcome. The Indian and Eastern 
Newspapers Society, the biggest society 
of publishers and proprietors in the 
country, informed us, after a careful 
consideration by their committee, that the 
amendments were by and large 
acceptable and indeed in some cases very 
welcome. They also said, 'exception is 
taken by us to clause 2(4) of the Bill 
seeking to amend section 5 of the Act.' 
This is regarding the period of absence 
from India. That is the only thing which 
they found might work adversely and 
they suggested something else in its 
place. The Indian Language Newspapers 
Association which has probably got the 
largest number of language newspapers 
and also working journalists in the 
Association, has passed a formal re-
solution welcoming the introduction of 
this Bill and the amendments that are 
being proposed They also have suggested 
that the period of absence f;om India 
should be lengthened and that instead of 
the proposed one month, three months 
should be put in. Otherwise they welcome 
all the amendments. In view of the 
support and approval expressed by the 
overwhelming section of publishers and 
newspapers in the country, hon. Members 
will agree that the Bill has been 
formulated with a very practical and 
utilitarian purpose for the sake of helping 
the newspapers to function more 
effectively and to make available facts 
and figures regarding newspapers more 
clearly which we felt we were not Hble to 
get easily now. 
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Ther* is one last point. I find from the 
amendments proposed by hon. Members 
and from discussions with them that soma 
apprehension is felt that the filing of 
declaration will adversely affect those 
who are working in newspapers. I think 
that the apprehension is not justified and 
tny-©ne who is acquainted with the work-
ing of newspapers will know that the 
filing of declaration is generally of an 
informative character except in three 
cases when it is necessary for the 
declaration to be accepted or approved. Ia 
other cases there is no need for the 
declaration to be accepted evan. It is just 
filed; that is all, and the information is 
conveyed to the magistrate or the 
authority concerned. Acceptance or 
approval of a declaration is necessary 
when the title of a paper is changed. A 
paper like a business house has got a 
personality and that personality ceases 
when the paper changes its title and takes 
up some •ther title. It becomes a different 
paper. The second case is when the 
language of a paper changes. Supposing 
someone says: 'I shall convert my paper 
from English to Hindi or some other 
language' then the paper changes 
completely and it must be considered 1 
P.M. 

1  P.M. 

Now, excepting these two or three 
cases, where definitely a paper is 
changing, the whole pattern of the other 
cases, of filing of declaration, is simply 
procedural and is meant to give 
information. Even today everyday 
declarations are being filed and changing 
of printers, publishers, editors, 
proprietors and everything is going on 
and there is no need for any apprehension 
to be felt regarding the continuity of 
service of those who are working. I 
would like to remind hon. Members that 
the question of service conditions is 
something which cannot and is not 
covered by the Press and Registration of 
Books Act and cannot be covered or 
touched in any way by this Bill.   It is 
something 

entirely different and it is governed by the 
appropriate Act, which    has-been   
discussed   here in this   House before and 
about    which there have always been 
many discussions.    As 1 said in the very 
beginning, the question of editorship, the 
question of expression    of opinion    in   
papers, the-question    of   news   
gathering   of   a paper and the question of 
service conditions have nothing to do with 
this Bill.    It has entirely to do wiih the 
registration of a paper, its title and other 
facts, which can be considered to be 
mainly the concern of the publishers of 
the paper.   This, Sir, I submit, is a Bill 
clarificatory in character. It has been 
brought before the House after exhaustive 
discussions with the-publishing industry 
and should     not take much time, as I do 
not     think there is any major principle 
involved In it. 

Sir, I move that the Bill be taker* into 
consideration. 

The  question  was  proposed. 
MR. DEPUTY CHAIRMAN: We shall 

continue the discussion after lunch. The 
House stands adjourned till 2.30. 

The House then adjourned for lunch at 
three minutes past one of the clock 

The House reassembled after lunch at 
half-past two of the clock. MR, DEPUTY 
CHAIRMAN in the Chair. 

SHRI P. RAMAMURTI (Madras): Mr. 
Deputy Chairman, I was listening to the 
speech of the hon. Dr. Keskar in 
introducing this Bill, and I wondered 
whether all the provisions that he had 
sought to introduce in this Amending Bill 
were absolutely necessary for the 
purposes which he had in view. He told us 
that there was the case of the Amrita 
Bazar-Patrika. The publishers of that 
paper, when thev filed a new declaration, 
did not wa't for the authentication by  the 
Magistrate  as providett 
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[Shri P. Ramamurti.] for under section 
6 of the Act and they started publication 
because they said that the Act did not 
specifically say that unless there was 
authentication, they would not be allowed 
to pub'ish the paper. Well. Sir, if that is all 
the difficulty, then a simple amendment to 
that particular provision, making it clear 
that a newspaper publisher will start 
publication only after he has actually 
received the authentication from the 
Magistrate, would have been <quite 
sufficient to serve the purpose which Dr. 
Keskar has in view. But unfortunately, 
Sir, he has brought in a number of other 
amendments also. For example, the most 
important amendment that he has sought 
to bring here is to include also the owner 
of a newspaper when the question of de-
claration comes. This is the wording in 
section 2(i): 

"Every copy of every such news-
paper shall contain the names of the 
owner and editor thereof printed 
clearly on such copy in such form and 
manner as may be prescribed, and also 
the date of its publication." 
Similarly also in another section Ihe -

proposed amendment wants that the name 
of the owner also shall be communicated 
along with the declaration. This is what 
has been sought to be introduced. I do not 
know the purpose for which the whole 
thing is intended. If, for example, it is a 
device to prevent a number of these news-
paper magnates from denying the benefits 
of the existing legislation to their 
employees, I do not think that this is 
going to serve any purpose as far as that 
question is concerned. For example, if the 
"Indian Express" of Madras ceased 
publication in Madras and filed a 
declaration in, say, Vijayawada or 
Chittur, then this Bill is not going to have 
any effect as far as those employees are 
concerned. The employees who were 
previously serving the "Indian Express" 
have ceased to be the employees of that 
firm, and an entirely new business has 
been started both at Vijayawada and at 
*he   other place,   Chittur.   Therefore, 

it is not going to save these employee* 
their continuity of service by bringing 
this kind of amendment. What ex 
actly is going to be the effect of this 
thing is, what I am concerned with. 
Foi- example, here it says tha' when 
the ownership  changes,   then im- 
mediately a fresh declaration is necessary. 
We know what happens in proprietary 
concerns or in concerns which are owned 
by political parties. After all a newspaper 
is an organ of political opinion, and it is 
also known that in our country a number 
of political parties do own newspapers. 
For the purpose of their own convenience 
they might name a particular Individual, a 
particular member of tha party, to be the 
owner of that paper. Now, for certain 
reasons it may be that that particular 
person who has been named the owner of 
the newspaper has ceased his connection 
with the party altogether. The party de-
cides that somebody else must be the 
owner. What happens? Until a fresh 
declaration is actually filed and until that 
declaration is authenticated by the 
Magistrate, this paper will have to cease 
publication, because it is stated that the 
moment the ownership changes the paper 
will have to gel a fresh authentication, 
and until thai authentication comes the 
newspaper will cease publication. 

DR. B. V. KESKAR: The hon. Member 
has completely misunderstood. If a paper 
is going on, the question cf authentication 
does not arise. Authentication arises only 
for new papers. And it is trying to make a 
mountain out of a molehill. 

SHRI P. RAMAMURTI: It is not there 
in the Bill. 

DR. B. V. KESKAR: There is no need 
in the Bill for this thing. 

SHRI P. RAMAMURTI: I will just read 
out rule (2D): 

"Where the title of any newspaper or 
its language or the periodicity  of  its 
publication or     its 
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ownership  is   changed,   the   declaration 
shall cease to have effect. . ." 

That means to say the moment the 
ownership is changed from A to B, the old 
declaration has ceased to have any effect 
whatsoever. Therefore, B must make a fresh 
declaration. And you have also made it clear 
in subsequent paragraphs that mere declar-
ation is not sufficient but it must also be 
authenticated. There is nothing in this Bill, no 
word, which says that in respect of old 
newspapers mere information is quite 
sufficient. 

DR. B. V. KESKAR: The declaration 
ceases but the paper does not cease. The hon. 
Member has not understood it. 

SHRI P. RAMAMURTI: When the 
declaration   ceases   .   .   . 

DR. B. V. KESKAR: The paper does ■not 
cease by that. 

DR. R. B. GOUR: Can the paper publish 
without  a  declaration? 

DR. B. V. KESKAR: The paper always 
continues. Supposing a change of ownership 
takes place, even today it is a well known 
fact—there is no need to reiterate it except to 
people who are not in the newspaper trade— 
that there is no such thing. The continuity of 
the paper is always there. 

SHRI P. RAMAMURTI: I am sorry 
that all these things are not taken for 
granted. I may also inform ths hon. 
Minister that I am also in the news 
paper trade. I am an editor of a 
newspaper and I know what it is. I 
know the difficulties from which we 
are  suffering.    For  example, new- 
Section  8B  says: 

"If, on an application made to him by the 
Press Registrai or any other person or 
otherwise, the Magistrate empowered to 
authenticate a declaration under this Act, is of 
opinion that any declaration made in respect of 
a newspaper should be cancelled", etc., etc. 
384 RS.—6. 

Therefore, the whole question is, once that 
authentication is not there, once my 
declarati«n ceases, I cease to be the old editor, 
printer or publisher. The newspaper ceases 
publication. That is the normal interpretation. 
It has got to be made absolutely clear in the 
Bill itself. After all we have been told that this 
amendment itself has become necessary 
because, Cor ox-ample, the Amrita Bazar 
Patrika filed a declaration, and even before 
gettii.g the authentication it started publi-
cation on the ground that there was nothing in 
the law which said that they must get an 
authentication before actually starting 
publication, in order to obviate that difficulty 
this amendment itself is brought. Therefore, it 
is certainly open to the interpretation by any 
Magistrate that the moment the ownership is 
changed, my declaration has altogether 
ceased, and I cannot bring out the paper once 
my declaration is not there. Therefore, when a 
fresh declaration is to be made, it is entirely a 
new entity. That is how it is treated. It should 
be made absolutely clear. The amendment RS 
it stands is certainly open to this In-
terpretation. It will mean that a number of 
newspapers, during the period of the 
interrugnum when they are able to get the 
authentication fr'im the Magistrate after all 
sorts of enquiries, will not be able to publish. 
That is why the Act is very ill-worded, is not 
properly worded, is not happily worded. It is 
open to all sorts of interpretation. 

Similarly, for example, take a proprietary 
concern. If this position is there, then in the 
case of a proprietary concern the same 
difficulty will arise on the death of a particular 
proprietor. Somebody else will have to step 
into his shoes, and before he is able to publish 
he must get this authentication. That is one 
aspect of it. Then, suppose a proprietor dies 
suddenly leaving about half a dozen children 
behind, some of them major and some of them 
minor. In law all these people are supposed to 
be owners. Now what is it that we are going to 
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[Shri P. Ramamurti.j do? Are all these six or 
seven people including the minor children, all 
of them, going to be called upon to file a fresh 
declaration now saying that they are the joint 
owners of that particular paper? This is a very 
anomalous position arising out of this. That is 
why we say that the implications of this have 
not been properly thought out at all. I would 
urge another thing. After all, today when the 
names of the printer and the publisher appear 
on the newspaper, they are liable for any illegal 
thing or any defamatory thing that might have 
taken place in that newspaper against the law; 
damages are claimed against them. Now the 
owner is also added to it. I am all for holding 
the owner responsible absolutely. We know in 
our country there are many publishers, many 
editors and even those printers who 
unfortunately have got to carry out the orders of 
the owners and these people have got to suffer 
for the simple reason that they have got to carry 
out the orders of the owners. Now, the owiaer 
often escapes. Sometimes he puts up some 
dummies as publishers and printers and he 
often escapes the responsibility for all these 
things. We know that. I am all for making him 
responsible for it. But why do you want the 
owner, the publisher, the printer as well as the 
editor, all of them, responsible? Why , should 
those people be responsible? You fix the 
responsibility for anything that appears in the 
paper on one person and that person ought to be 
the owner and all the other persons must be left 
out. 

SHRI AKBAR ALI KHAN: They are all 
equally involved, the owner, the editor and 
the publisher. 

SHRI P. RAMAMURTI: The same person is 
equally involved; otherwise, it is not so. 
Otherwise, he is bound to lose his job. We find 
it in a number of cases. Therefore, I say there is 
no reason whatsoever in adding one { more 
person in respect of all these illegal things that 
might unfortunately  | 

1 happen in  the newspaper      industry. I That 
is why I say" that this also must be made clear. 

There is another thing. I would like to 
impress upon the hon. Minister one thing. 
Under clause 3—amend-j ment of section 6—it 
is now made j incumbent upon the Magistrate to 
get ] from the Press Registrar information 
whether the name of the newspaper for which a 
new declaration has been filled is more or less 
the name of a similar newspaper that is being 
published in the same State or elsewhere, and 
only after getting that information, can he 
authenticate it. That is what, is stated. I know, I 
am talking from personal experience. This kind' 
of too much centralisation, for everything 
running up to Delhi, is something which is very 
obnoxious. I have got my own personal 
experience. For getting a declaration for a 
monthly newspaper, I had to wait for one long, 
year, right here.   One long year. 

SHRI M. GOVINDA REDDY (My-5sore): 
Why should you go to Delhi at J, all? 

I SHRI P. RAMAMURTI: Because flthe Press 
Registrar is here. We have' given the 
information there. But the information has got 
to corae from the Press Registrar in Delhi. 
Until this information comes, the Magistrate at 
Madras does not move at all. This is my 
personal experience. 

SHRI M. GOVINDA REDDY: The powers 
of the Press Registrar are-delegated to officers 
who are officiating as Press Registrars in each 
headquarters. 

SHRI P. RAMAMURTI: 1 am telling 
you a fact. That is my own personal 
knowledge. In      respect        of 
'Tamarai'—a Tamil monthly I had to wait 
month after month to get the information 
whether there was a similar paper or not. That 
is why I say that something else can be done. 
As far as these names of the newspapers are 
concerned, I    suggest 
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that annually or half-yearly, a list of the 
newspapers published in the entire country be 
kept with every District Magistrate before whom 
the declaration has sot to be filled, and alon« with 
that, the names of any new newspapers that have 
been declared also can be given to him, so that on 
the basis of that, even without referring to the 
Press Registrar the District Magistrate can 
immediately give the declaration. Otherwise, it 
puts all of us into a terrific difficulty. We have 
got to go on waiting for months and months, 
waiting at the sweet will and pleasure of many 
officials in order to be able to get that 
information itself. That is why I say there is this 
kind of too much centralisation. It takes a lot of 
time to be able to get the information from the 
Press Registrar in Delhi and the procedure at least 
has got to be simplified as far as that aspect is 
concerned. I am all for getting that information 
for statistical purposes; the names of the news-
papers published in the country, the ownership, 
circulation, all these things are absolutely 
essential. I am not speaking against them, but in 
order to be able to get the declaration, I want the 
procedure to be slightly simplified so that we 
need not have to wait for a number of years. At 
least make it incumbent on the Press Registrar to 
give the information within a week of the 
application of the individual. If he does not give 
it within that time, we will have to go ahead. Tell 
the District Magistrate that if he does not get the 
information requested for within a week from the 
Press Registrar, then he can take it that he can 
immediately grant declaration. Some such 
responsibility has also got to be put on the Press 
Registrar if this thing has got to be done. 

Thank you. 

 

 
SHRI M.  GOVINDA    REDDY:   Sir, I 

wish to give my support to this Bill. It is, as 
the hon. Minister was saying, quite simple 
and almost explanatory in nature.    It provides 
among    other things for the inclusion and 
mentioning, of owners' names in addition to 
those     of the  editors  on every  issue of the 
paper, for the cancellation of a declaration 
after authentication,     and for appeals  in the 
matter of cancellations.    It also provides for a 
Board to be set up to hear and decide the 
appeals and also for appealing against the 
refusal of authentication by       a Magistrate, 
for  a  fresh      declaration where the 
ownership changes or  the language or the 
periodicity of        the paper changes or where 
the publisher or the printer is absent    from 
the 
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[Shri M. Govinda Reddy.] 
country for over thirty days, and also 
for punishment in case of contraven 
tion of the rules. There are the most 
important provisions of this amending 
Bill. I fail to understand why these 
amendments could not have been 
brought forward when the Press and 
Registration of Books Act was amend 
ed in 1955. Most of these amend 
ments are based on the recommend 
ations of the Press Laws Enquiry Com 
mittee and the Press Commission, and 
the Government had before them the 
opinions  and  recommendations of 
these two bodies, and they could have very 
well brought in these amendments in 1955. 
But perhaps because the Minister created, in 
pursuance of the recommendation of the Press 
Commission, the office of the Press Registrar, 
he wanted to wait and see what the experience 
of implementing that Act would be, and what 
the Press Registrar had to say in the matter 
before trying to get these amendments made. 
Well, in any case, most of these amendments, 
particularly the one which has raised some 
controversy regarding the ownership, are not 
new at all. Those amendments have been there 
before the country for a long time. 

Before dealing with the merits of 
these amendments, I would like to 
dispose of one point which I antici 
pated would come up here but so far 
it has not. Whenever any legislation 
is  brought  forward  regarding the 
press, the first question that would arise would 
be the question of the legislation making in-
roads into the freedom of the press. Well, that 
is s tradition which has come to us for nearly a 
century, if not for over a century. 
Unfortunately for this country. Sir, ever since 
the British tried to suppress the freedom 
movement hero, we had been put on our de-
fence, and so, those who were concerned with 
newspapers had been carrying on a battle 
against authority for over a century, and the 
first paper, I think, that was published in India 
was  the paper which was  called  the 

Bengal Gazette. That was in 1780, and very 
soon after its publication it came into conflict 
with authority and Warren Hastings had to 
expel that editor, and then in 1799 what were 
known as Press Regulations were first 
promulgated by Lord Wellesley. It was then 
that it was ordained that any paper that was 
published should bear the name of the printer 
and publisher. And what is to be noted here is 
that the names and addresses of the editor and 
owner of a newspaper were to be 
communicated to the Government according to 
those regulations. It is not as though Dr. 
Keskar is thinking of making this amendment 
for the first time to include publication of the 
owner's name in the issue of a newspaper. It 
was ordained through those regulations; al-
though no publication of the owner's name or 
address was ordered to be printed on the 
newspaper, every newspaper-owner was 
compelled to communicate, every editor was 
compelled to communicate to the Government 
the names and addresses of himself and the 
owner of a newspaper. So ever since the 
British authority tried to come down heavily 
upon the press, which was the only platform 
for expression of sentiments of freedom for the 
country, this fight has been going on, and the 
requisition for printing the names and 
addresses of the editor, the printer, the 
publisher and also the owner, therefore, is a 
thing which is at least a century old. 

Now the most important question to be 
considered is as has been pointed out by other 
Members, the question of the interest and the 
wisdom of getting the owner's name published 
and printed in the newspaper. Now there is 
some technical difficulty to which I shall 
come later, and I might just make reference to 
Mr. Ramamurti's objection. He is quite right 
in saying that where the ownership changes 
the declaration also ceases and the paper 
cannot be published until a fresh declaration is 
made. Here sub-clause 2(2D) provides: 



 

"Where the title of any newspaper or its 
language or the periodicity of its 
publication or its ownership is changed, the 
declaration shall cease to have effect and a 
new declaration shall be necessary before 
the publication of the newspaper can be 
continued"; 

So though the position taken by Shri 
Ramamurti is correct, I do not understand 
why this declaration cannot be got before the 
actual transfer or the cessation of ownership. 

. SHRI P. RAMAMURTI: A man dies 
suddenly and his ownership has changed. 
How is he to know that he is going to die on a 
particular day? 

SHRI M. GOVINDA REDDY: Suppose a 
man dies on the 30th, nothing prevents his 
heir or whoever wants to get into ownership 
or possession from aproaching the department 
and filing a  fresh  declaration. 

SHRI P. RAMAMURTI: It will take at least 
four days. 

SHRI M. GOVINDA REDDY: I quite see 
the point and the Government may make an 
expeditious provision for sanctioning that, and 
the Minister was saying that the publication of 
the newspaper will continue. In spite of that, 
if the declaration is filed then there will be no 
objection, I suppose. But as I said, there is 
some force in Shri Ramamurti's amendment 
and there is real difficulty. Now whether it is 
desirable or necessary to publish the name of 
the owner is a question which has to be 
considered. The Press Commission has given 
detailed thought to this subject although they 
did not make a specific recommendation that 
the ownership should be mentioned in the 
newspaper. They have observed that it is good 
if the newspaper ownership is mentioned and 
that necessary steps may be taken in order to 
provide that. But that observation is made 
inter alia.    They have come    to the 

conclusion that in the changed conditions in 
India it is quite desirable that the public 
should know who is the owner of a 
newspaper. They say it is desirable to know 
who is responsible for running a paper, where 
it is printed and published and who is 
responsible for lapses, if any. 

With regard to the influence that the 
newspapers carry in the country, they have 
made many observations and they have 
quoted the evidence in this connection that 
was received in reply to a definite question 
which was framed by them, where the name, 
of the editor was sought to be published. They 
said that there was divergence of opinion. But 
most of the press associations supported that, 
and the Marathi Journalists' Association and 
the South Indian Journalists' Federation also 
agreed to it. The Federation of Working 
Journalists said that newspaper was a co-
operative effort and so the name of the editor 
need not be mentioned. The All-India 
Newspaper Editors' Conference said that they 
definitely were for mentioning the editor's 
name, because the person got status by 
mentioning his name there and because 
definite responsibility could also be fixed on 
him. The same reasons apply for publishing 
the ownership also. They say that news and 
views which newspapers sell serve not only 
informative aspect but also an educational and 
propagandist aspect. They influence opinion, 
conduct or action in political and social 
intercourse. Just as the public have a vital 
interest in the purity of their water-supply, so 
they have an equally vital interest in the 
accurate presentation of views. 

Now with regard to ownership they say 
that a newspaper's capacity to carry on 
propaganda, to influence the public, to 
educate the public may be coloured, may be 
influenced by the kind of ownership. 

Now we have several kinds of ownership 
in this country.    There are 
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[Shri M. Govinda Reddy.] individual 
proprietors who own newspapers; there are 
family concerns who own newspapers; there 
are co-operative concerns which own 
newspapers; there are joint stock concerns and 
there are also trusts. Now that does not raise a 
large controversy regarding the quality of the 
news that is given or the character of the 
influence that a newspaper can have on the 
public with regard to the newspapers 
published by co-operative concerns or Trusts 
or by a joint stock company. But wherever 
newspapers are proprietary, it is quite possible 
to conceive of newspapers playing to the tune 
of the proprietor. Now the Press Commission 
mentions a number of instances where the 
proprietors have influenced the editors and the 
policy of the newspapers. They say that 
instances have come to 'us' where newspaper 
owners     dictated policies. 

A paper had been directed to 3 P.M.   
report      favourably        some 

named candidates at elections. In the 
case of another paper, the proprietor had 
instructed photos and life-sketches of some 
candidates not to be published. In some other 
paper they tried to boost up the proprietor's 
concerns. In several papers, they say, the 
paper's editorials and other publications tried 
to influence the public in favour of the 
financial policies of the proprietors or their 
concerns and also stock markets. We find, 
they say, that the proprietors have managed to 
occupy much more space than they deserve. 
They further say that some Calcutta paper 
cuttings offend regularly and inexcusably in 
this matter—in the matter of influencing the 
stock market in favour of the proprietor a 
deplorable lapse in the canons of good taste 
and propriety. They also say that special 
write-ups, covering the business and 
individual activities of proprietors, have been 
published with a view to influencing the 
public in favour of those proprietors. There 
was special activity in the stock market in the 
shares of important concerns which received 
strong     support    from     buyers.    A 

Bombay paper haa manipulated its financial 
columns in order to assist the stock market 
operations of the proprietor. 

Then, Sir, papers belonging to another 
chain of newspapers completely blacked out 
certain candidates, and one paper, I think, 
took action against its establishment for not 
reporting Pandit Jawaharlal Nehru's constitu-
ency activities in a particular way in which 
they wanted. In this or in other connections, 
three papers from that chain suspended 
publication from that centre. 

So, it is quite conceivable that a proprietor 
wants his newspaper to work in a particular 
way to influence the public. Therefore, the 
public should know who the newspaper owner 
is so that they might attach due regard to the 
views of the newspaper. Sir, this question has 
arisen now although this question has been 
there, as I was saying, for nearly a century. 
That was because in the olden days 
newspapers did not have as many pecuniary 
advantages as they have today. They were not 
such potent forces of political influence 
although they were very factual in the political 
field. Newspapers were then working with a 
missionary zeal. And, therefore, as long as 
they were run with a missionary zeal, as long 
as proprietors of the newspapers did not have 
other activities which would influence the 
newspapers in an undesirable way, the 
omission of the mention of the name of the 
owner of a newspaper did not count for much. 
But now the position is entirely changed 

Sir, there was also one more factor which is 
really astonishing. A newspaper owner was 
not only not known in those days but 
sometimes it happened that Government 
officers used to be owners of newspapers. It is 
said that in 1826, under the East India Co., a 
member of the Governor's Council was 
owning a newspaper. So, whether a 
government officer owned a newspaper or 
whether     a private 
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individual owned a newspaper did not 
matter mueh because the newspaper was 
working with a missionary zeal. That is 
one thing. 

Secondly, the activities carried on by 
the newspaper owners did not affect the 
public in any other particular way. That is 
not so now. In India we find a chain of 
newspapers owned by industrialists who 
have not only a controlling hand in the 
industries in their line but they have a 
controlling hand in the financial market. 
And inasmuch as political power also 
would improve the prospects of an 
industrialist, it is conceivable that a 
newspaper is made to work in favour of 
the industrialist. Therefore, it is very 
necessary that the owner's name should be 
published. 

With regard to the method of appeal 
and the provision for cancellation of 
declaration, I think the Government know 
fully well that it is to be done with great 
caution since the Press Registrar is the 
person whom the magistrate consults in 
order to effect a cancellation or in order 
to authenticate a declaration. If the Press 
Registrar, who is a government official, is 
influenced in a particular way, it is quite 
conceivable that he can act prejudicially 
to the newspaper. I believe the 
Government are aware of this position 
and they took due caution in this matter 
as well as in the matter of declaration to 
be sanctioned in the case of change of 
ownership or periodicity, whatever it is. 

The hon. Minister might have observed 
by now that there is some difficulty, or 
some difficulty may arise in a case 
where, as Mr. Ramamurti pointed out, A 
dies and B becomes the owner and by the 
time the latter is declared the owner some 
time may elapse. What will happen to the 
publication? The declaration wiH have 
ceased to be effective. In such cases I 
think an expeditious remedy has to be 
provided. 

On the whole, Sir, these amendments need 
not cause any stir here. They are explanatory 
in nature and they have been in the country for 
about a century. They do not give rise to any 
controversial issue. In fact, it is my opinion 
that these amendments should have been made 
in the year 1955 when we amended the Press 
and Registration of Book?. Act. Therefore, I 
give my wholeheartedly support to this 
amending Bill. 

SHRI M. S. GURUPADA SWAMY 
(Mysore): Mr. Deputy Chairman, Sir, I am 
inclined to agree with the views of the hon. 
Minister that this measure is meant to achieve 
some definiteness and precision in regard to 
certain anomalies which have been found in 
the working of this Act. Sir, my problem now 
is to find out whether the desired result could 
be achieved by such a measure as has been 
brought before us. 

My hon. friend, Mr. Ramamurti, drew the 
attention of the House to one point, viz. that 
there is nothing in the Bill which specifically 
says that when a fresh declaration is required, 
authentication need not be accompanied along 
with it. Perhaps the mover of the Bill has in 
his mind that the press or the newspaper 
should not be stopped in any manner. That 
seems to be his intention. But, unfortunately, 
that intention is not brought out in any part of 
the Bill. Sir, if you go through the various pro-
visions of this measure, you will find that as 
soon as a new declaration is filed before the 
magistrate, an authentication also has to 
follow. Let us think for a moment whether this 
scheme, envisaged in the Bill will achieve the 
broad purposes for which it is brought before 
us. There Press Commission, no doubt, has 
made certain recommendations. On the basis 
of those recommendations, the Bill has been 
drafted but I am afraid the scheme envisaged 
here, if accepted, will lead to a lot of 
embarrassment and will involve a long time-
consuming  process  which  is     not  
desirable. 
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While in an effort to achieve precision, we 
will be committing another folly of having an 
elaborate procedure which is also not 
desirable nor good from the point of view of 
the working of the press. Now, according to 
the provisions of the Bill, a declaration has to 
be filed and it has to be authenticated. The 
magistrate cannot give his approval unless he 
takes the opinion of the Registrar and perhaps, 
the Registrar, being very much burdened with 
so many duties and responsibilities, may not 
find time to give his expert advice to the 
magistrate. So there will be a time lag. As a 
result, the people who want to start a paper or 
periodical wiH have to wait for months and 
years. That is not our objective here. Our 
objective here is to bring about both precision 
and definiteness in a measure and also to, 
simplify the measure. I feel that the scheme 
envisaged in the Bill will not help us in this 
regard. 

Regarding the powers given to the 
magistrate, I want to make one or two points. 
The magistrate has been given vast powers of 
even cancelling the declaration under certain 
conditions, and one of the conditions states 
that he can cancel the declaration if the owner 
or the person who runs the paper is infirm or 
incapacitated and cannot move about. If he 
absents himself from his duties for more then 
30 days, a new declaration has to be made. 
This involves a lot of hardship to the people 
who run the paper industry because sometimes 
it may happen that a person may fall ill for 20 
or 25 days and he may not know whether he 
will recover within 30 or 31 days which is the 
dead-line provided. Supposing he does not 
recover, the consequence would be that he has 
to come before the magistrate and a new 
declaration has to be made and all the rest of 
the process has to be gone through. I now, 
therefore, wish to know whether it would he 
necessary at all to go through thi-? process. If 
the object is to penalise the absentee    owners    
or 

publishers or printers, are there no other 
methods, I want to know, which you could 
think of and are there no other means of 
holding them up; and also is it not possible for 
us to think of some other scheme by which we 
can define the responsibilities and duties of 
the proprietors, publishers and the printers? 
On this occasion I wish to draw the attention 
of the House to the system prevailing in the 
United Kingdom. There it is not necessary for 
any man in the paper industry to come with 
declarations now and again. It would be 
enough if there is one declaration in the form 
of an annual return and in the month of July 
every year every newspaper office or 
publishing house would file a return stating 
therein the name of the proprietor or pro-
prietors, the occupations and the interests they 
have, and of course they also file the names of 
the publishers and printers. In case a paper is 
started in the middle of the year, then they 
need not file the return. They can wait till July 
and then file it. Here whenever a change is 
made either in title or in ownership or in the 
language of the paper, there has to be a 
declaration. The declaration can be made and 
must be made so that the public and 
government might know the changes brought 
about. Mere information should be adequate 
for this purpose. As soon as there is a change 
in the title or name of the paper or the 
ownership of the papers or the interests 
involved, the press concerned may inform the 
Registrar and that should be enough. Then 
again. Sir, in England it was very difficult to 
find out ownership. But now they have found 
out by experience that the present scheme is 
adequate for the purpose. Otherwise what will 
happen? Supposing a proprietor today wants 
to mortgage his press to somebody, it would 
be difficult for us to know the owner after the 
mortgage deed is executed. Then again if there 
are a number of minor children in a family, we 
cannot fix the legal responsibility on them. 
Again, if s paper is leased out, there will also 
be difficulties.      If    there    is    a    single 
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proprietor, it will be comparatively easy to 
give the name and address of the proprietor. 
If the interest in the business are divided and 
subdivided among so many people, it would 
be very difficult indeed to fix the res-
ponsibility on one and all. It would be 
inadvisable also to penalise people who are 
not directly responsible for running the press. 
On account of all these difficulties, it would 
be better if we simplify the whole scheme. 

In the first instance, I would suggest that 
the period of time that has been fixed on page 
2, namely, thirty days, may be deleted and by 
omitting this we will not be damaging in any 
way the main purpose of the Bill. The 
Minister tried to say that the owner or the 
printer or the publisher should not be made 
liable for the acts committed during his long- 
absence. Take a case where the proprietor 
wants to go abroad and asks the printer and 
publisher to look after the paper. He will 
generally make sure that the printer and 
publisher do not publish things which are 
seditious, which are wrong and illegal. The 
Minister still says the proprietor should be 
protected. On the contrary Sir, when the 
proprietor knows that whatever is published 
in his press or newspaper he will be 
ultimately held responsible, then naturally he 
would take care to see that such things are not 
published. So, by removing this provision we 
would hold the proprietor, the printer and 
publisher all together responsible for all the 
things done in the press. 

Further I doubt very much whether the Bill 
as drafted would in any way help in bringing 
about speedy disposal of cases. If there is any 
dispute there is any appeal, then the whole 
thing will take a much longer time, and this 
time-consuming process is not at all healthy 
and necessary for the growth of the press. Sir, 
the motive behind the Bill is no doubt good 
but I am afraid that it may not be possible for 
us to achieve that objective. Therefore, with a 
view to bringing about a little more of clarity 

and precision, I would suggest that the hon. 
Minister may be pleased to bring some 
amendments on the lines that I have 
suggested, particularly in regard to the 
omission of the clause dealing. with the 
period. 

I would make only one more point in regard 
to the working of this measure during the last 
three years. There have been expressions of 
opinion all over the country that this measure 
had been a good one but unfortunately due to 
lack of staff for the Registrars in the various 
States as well as in the Centre it had not been 
possible for them to collect the relevant 
statistics and also to work efficiently. I would, 
therefore, request the hon. Minister to provide 
adequate staff so that we can have a ready 
compilation of all these things. Today, the 
information that is available is rather scanty; it 
is not comprehensive.. I hope the hon. 
Minister would overcome this drawback and 
see that hereafter full information is made 
available every year. We expect the Registrar 
to submit to us every year a very 
comprehensive report. 

DR. B. V. KESKAR: Without precise 
information, how can the Registrar supply 
comprehensive reports? He has to get facts 
and that is the purpose for which this Bill has 
been brought forward. Without facts how is it 
possible to make the statistics  as perfect  as 
you want them? 

SHRI M. S. GURUPADA SWAMY: That 
is, of course, the purpose for which this Bill 
has been brought before us. I hope the hon. 
Minister would take more steps in this regard. 

SHRI M. H. SAMUEL: Mr. Deputy 
Chairman, after the speeches of Mr. Govinda 
Reddy and Dr. Keskar, it needs very little for 
me to say except that the object of the Bill 
does not seem to be quite clearly understood. 
Dr. Keskar, in his speech, explained very 
fully the purpose of the Bill, what it is meant 
to do and what it will do, but it is easy for our 
minds  to slip into    thinking 
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fShri M. H. Samuel.] many things—
industrial labour, employment and sometimes 
even politics —things which this kind of Bill 
will conjure up. Therefore, I would like to 
urge that we keep the objectives of the Bill 
clearly before our minds and not entertain any 
illusions about the scope of the Bill. 

I will quote from the 1867 Act which is 
being amended now. That Act, according to its 
text— 

"... is meant for the regulation of printing 
presses and newspapers, for the 
preservation of copies of books and 
newspapers printed in India, and for the 
registration of such  books  and  
newspapers". 

Now, this should have been amended some 
time ago, as recommended by tlie Press Laws 
Enquiry Committee in 1948; but nothing was 
done. The matter was made more urgent by 
the Report of the Press Commission, part of 
which Dr. Keskar quoted to the House this 
morning. 

Now, that quotation from the Press 
Commission's Report gave you a full 
background about the functions of the Press 
Registrar, a full background about the 
conditions concerning newspapers in the 
country or the lack of information about 
newspapers in the country and a full 
background as to what is needed for us to get 
more detailed and complete information about 
newspapers all over the country. 

Therefore, I will not go further into that 
aspect but come straightway to an 
enumeration of the main objects of this Bill. 

Now this Bill is meant—I am putting it 
succinctly so that they may be properly 
understood—to enable the Press Registrar to 
collect, maintain and publish information 
about the newspapers in the country every 
year. It is meant to regularize the procedure 
and system of collecting data about 
newspapers in the country 

and carry out the objects of the 1867 Act. It is 
meant to ensure a proper procedure and 
practice in the publication and registration of 
newspapers. Now, this is fully and amply set 
out in section 19B of the original Act. 

I have set that down in writing and read it 
out so that I may be as precise as I want 
Members to be clear in tke understanding of 
the objects of the Bill. It is neeessary, 
therefore, for getting such kind of 
information, to have a central authority like 
that of a Press Registrar who will not only 
publish aathoritative and authentic 
information about newspapers in th-country 
every year for general information but will 
also ensure the regular publication of 
newspapers according to the periodicity 
prescribed under the rules and the Act. 

This amended Act of 1955 has been in 
force since July 1, 1956. Four years have 
since gone by. What has been done in these 
four years? It is a legitimate question to ask 
before we can give the Press Registrar addi-
tional facilities or powers to give us a more 
complete and true picture of newspapers in 
the country. 

To my mind, the Press Registrar has done 
quite good work. He has secured the basic 
information about newspapers in the country 
in as complete a form as possible. I under-
stand that this latest Report has about 7,000 
entries and includes, for the first time, the 
circulation figures of newspapers as well. 
Secondly, his study of the newspapers of the 
country has revealed certain new trends in 
circulation and common ownership of 
newspapers.    Thirdly, . . . 

DR. R. B. GOUR: What are those new 
trends? 

SHRI M. H. SAMUEL: You will find them 
in the Report that will be presented shortly. If 
I go into them now, it will take up a 
considerable amount of time and moreover, it 
is not within the scope of the present 
discussion of this Bill. I can only give you 
certain broad outlines. 
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DR. R. B. GOUR: At least, tell us what 
those trends are. 

SHRI M. H. SAMUEL: I will tell you 
outside privately. Thirdly, a uniformity of 
procedure in the registration and publication 
of newspapers has been achieved. Fourthly—
it is not very commonly known, I believe —
the Presg Registrar is now assisting the 
Commerce and Industry Ministry in 
allocating newsprint to the newspapers on the 
basis of their circulation and, as a result, I 
believe, has saved about Rs. 50 lakhs worth of 
foreign exchange every six months of the 
licensing period. 

That is good enough work and if we give 
him further facilities to get us more 
information about newspapers in the country, 
I think it is well worth while. 

I have just said that the first amendment of 
the 1867 Act has been in working for the last 
four years and as Dr. Keskar has said, its 
working has shown certain anomalies, certain 
difficulties, certain loopholes which it is 
necessary to plug or to rectify. These have 
been given in the Bill in the form of a number 
of amendments to the Act. One relates to 
cancellation of a declaration once it has been 
authenticated. Another one relates to 
ownership notification. It is not a subject 
which I would like to touch on at the moment 
because it has already beaten up a 
considerable dust of controversy, and perhaps 
the Minister might say something about it. 

DR. R. B. GOUR: He has already told you 
about it. 

SHRI M. H. SAMUEL: He has not told me.    
How do you know it? 

DR. B. V. KESKAR:   Telepathy. 

SHRI M. H. SAMUEL: Perhaps, the hon. 
Member sitting behind you is responsible for 
this information. 

A third is the residential qualification  of  
an  editor that he  should  be 

ordinarily resident in the country. A fourth is 
the obligation thrown on the magistrate to 
consult the Press Registrar before 
authenticating a declaration. This has also 
raised considerable controversy and I shall I 
to this matter in a minute. The next one is 
about the fine which a State Government can 
impose for any contravention of the Act and 
another is about the right of exemption that 
can be given by the State Government in 
respect of any particular declaration. 

As far as the cancellation of a declaration, 
once it has been authenticated, is concerned, it 
is an anomaly which has been felt acutely for 
a long time. When once a declaration has 
been authenticated it has not been possible to 
cancel it. Now, circum-stances may arise 
when a cancellation is necessary. For 
example, a person declares himself to be a 
printer and publisher of a paper and then he 
becomes mentally unfit to discharge his 
functions; or it may be that in a political 
agitation he has been sent to jail. He is in jail 
for six months, ten months or one year. And 
there is no means of cancelling his declara-
tion. Can you consider that such a declaration 
made by that man is still valid? From the 
point of view of law, the answer may be 'yes'; 
but from a practical point of view, it is 
necessary that you should be able to cancel 
his declaration because he is not able to carry 
out the duties imposed upon him by his 
declaration. 

Such circumstances are possible and it is 
expedient tfiat the magistrate or the authority 
that is empowered must have the power under 
the law to cancel the declaration if a person 
who made the declaration is not in a position 
to fulfil his functions. 

Besides, if a declaration is cancelled, there 
are various other remedies prescribed  for  an  
aggrieved  party. 

In the first place, cancellation can be done 
only under any of the four 
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conditions laid down in clause 4 of the Bill. 
These are really safeguards against a light 
cancellation of a declaration. These are the 
protective factors to see that a magistrate or 
any other authority does not exercise that 
power too lightly. Any one of these four 
conditions have to be satisfied, and it seems to 
me also, that this power is vested in the 
authority in a very cautious manner. 

First, when you cancel a declaration you 
will have to ask the party concerned to show 
cause why the declaration should not be 
cancelled. Then, there is a provision for an 
appellate body to which you can go in appeal 
against the decision of the magistrate. The 
appellate body is to have only two members, 
one from the Ministry of Information and 
Broadcasting and the other from the Law 
Ministry, which again ensures a quick 
decision in the matter and no expense what-
ever. If you go before a court of law, it would 
mean considerable expense and much greater 
delay. 

Now, I come to the next point. About 
ownership notification I have already said 
that I would not say anything. 

Then about the residential qualification of 
an editor, I think it is necessary that an editor, 
if he is to perform his functions diligently and 
conscientiously, has to be on the spot. But the 
main object in having this provision is that the 
person who is editing a newspaper in the 
country should be amenable to the laws of the 
country. If you have an editor who is not 
amenable to the laws of the country, then a lot 
of complications would arise. 

DR. R. B. GOUR:   He has to be    a 
citizen? 

SHRI M. H. SAMUEL: The Bill does not 
say that he has to be a national of the country. 
It says that he must be ordinarily resident in 
the country. That is quite a flexible term and 
would include all  and sundry who want to 

do legitimate editorship in the country and 
they can do so without let or hindrance. That, 
I suppose, is the main object of this provision 
and it would also facilitate in fixing the res-
ponsibility upon particular individuals. 

Now, coming to the other point, which has 
been raised by both Mr. Ramamurti and Mr. 
Gurupada Swamy, about the obligation of a 
Magistrate . . . 

DR. R. B. GOUR: I would just ask one 
question of Mr. Samuel. Suppose there is a 
foreign student studying in our country and as 
a part-time job' he takes up employment as 
editor of some paper. It is not necessary that 
he should file a declaration. He is just an 
employee and after some months he goes 
away and another employee comes. Because 
no declaration has been filed, would you deny 
such a position for that employee? 

DR. B. V. KESKAR: Is he a resident 
of the country? 

DR. R. B. GOUR:   No. 

SHRI M. H. SAMUEL: That is not at all 
necessary. He need not be » national of the 
country. 

DR. R. B. GOUR:   That is what he 
wanted. 

SHRI  M.  H.   SAMUEL:   J     did not 
want that. 

DR. R. B. GOUR:   He saia that. 

SHRI P. RAMAMURTI: He did not say 
that. 

SHRI M. H. SAMUEL: His own comrade 
here disagrees with him. So, my task of trying 
to convince him is lightened. He is more fair-
minded than my Andhra compatriot. Never 
mind, you can forgive him for that. The 
obligation of a Magistrate to consult the Press 
Registrar before authenticating a declaration is 
meant primarily to see that there is no-
repetition  of  the     same  title  in  the 



 

same State in the same language, and  I on the 
national scale that newspapers  ! does     not     
have     the     same     title.   ; This is the main 
purpose of this provision—that a Magistrate, in 
authenticating a declaration, shall consult the 
Press    Registrar.     There   is   no   other 
purpose    in    it.      In    its    operation Mr. 
Ramamurti pointed out that there can be a time-
lag between a declaration  and  authentication,   
and   during the  time-lag  the  paper  may  have  
to close    down,    because    there    is    no 
authenticated declaration. 

Dn. B. V. KESKAR: How can there be a 
time-lag for a paper which has not started? 

DR. R. B. GOUR: The point is that though 
it is a new paper, the authentication itself is 
taking a year. 

SHRI M. H. SAMUEL: I am coming to that. 
I will deal with this point about one year for 
starting the paper. 

DR. R. B. GOUR: That was for a new 
paper. 

SHRI M. H. SAMUEL: I do not know how 
Mr. Ramamurti had to wait for one year to get 
his authentication. It is something 
unbelievable. It is almost like a blind man 
seeing a deaf man hearing a dumb man saying 
that a lame man is running away. 

SHRI P. RAMAMURTI: If you do not 
mind, I shall explain. 

MR. DEPUTY CHAIRMAN: Order, order.    
Let him go on. 

SHRI M. H. SAMUEL: It is quite possible 
that Mr. Ramamurti may have had that 
experience but it is something very difficult to 
believe. That is one of the very rare things. 
Therefore, the real point about this, as the 
Minister has pointed out, is in respect of a 
newspaper which is already existing and 
which requires a new declaration because of 
some changes that have taken place. 
Authentication of that declaration should   
automatically   follow,   because 

the necessity of checking upon the title of the 
newspaper, that there is not another title of 
the same, does not arise. So, it is automatic 
authentication of a declaration; the Magistrate 
in authenticating at the same time would 
inform the Press Registrar that he has done 
so. I do not think there is anything for the 
Press Registrar to do in the matter. 

SHRI  P.   RAMAMURTI:      The   law 
does not say so. 

SHRI M. H. SAMUEL: That will be the 
case. He will find it to be so. I love these 
interruptions. Mr. Santhanam asks me to go 
on. As far as the new papers are concerned, I 
think every district magistrate in the country 
does not understand, first of all, about 
newspaper titles, whether there is a newspaper 
title in another district of the same name. It 
has to be done by a person who is a State 
authority. Even that would take considerable 
time. Unless you take this step to check the 
duplication of titles, it would lead to a 
tremendous amount of confusion in the trade 
and in the public mind. I think it is worthwhile 
that time is taken by a Magistrate to ask the 
Press Registrar to find out and give him the 
correct particulars and the Press Registrar, 
who is the proper person and who has the 
necessary information, can do it to the 
satisfaction of everybody concerned. 
Therefore, I, for my part, do not find anything 
tremendously wrong or objectionable in this 
Bill. 

DR. R. B. GOUR: What is a reasonable 
time? 

SHRI M. H. SAMUEL: The sense of reason 
must differ from person to person. Even if I 
give a reasonable time, I am sure my friend 
Dr. Raj Bahadur Gour, will not agree that it is 
reasonable. 

SHRI P. RAMAMURTI: But this time he 
will agree. 

SHRI M. H. SAMUEL: So, this Bill is not 
meant against any person, any delinquents of 
law or any party.    It 
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[Shri M. H. Samuel.] is meant merely to 
facilitate the work of the Press Registrar, so 
that he may collect the necessary information 
about newspapers in the country and give us a 
complete and true picture every year. I am 
aware that Parliament had last year, during the 
discussion of the Press Registrar's Report, 
asked for an expansion of the activities of the 
Press Registrar. Even the Press Commission's 
Report suggested a wide expansion of the 
work of the Press Registrar and it gives in an 
appendix a whole list of things that the Press 
Registrar should do, including the capital 
outlay, circulation revenue, advertisement 
revenue, ratio of expenditure between the 
management and the editorial department and 
all sorts of things. That means more work and 
more staff. But I for one am entitled to hope 
that one day we might get all this information 
with all the facilities that we are giving to the 
Press Registrar, if, of course, all of us are 
interested in those dry and bony statistics. But 
if some of the Members believe, as Oscar 
Wilde did, that "newspapers are unreadable 
and literature unread", then it is altogether a  
different matter.    Thank  you. 

SHRI K. SANTHANAM (Madras): Mr. 
Deputy Chairman, as the Minister has already 
explained, it is largely a clarificatory Bill and I 
do not propose to take much time. But in 
drafting this clarificatory Bill, obviously those 
who are responsible for drafting it thought that 
they were clever in bringing in two new 
points. I do not think those points are logical 
and they have committed mistakes which I 
wish to point out. I think that the bringing in of 
the 'owner' is altogether mistaken and 
purposeless also. If they wanted to make the 
owner really responsible for the newspaper, I 
can understand it. I find that the owner is not 
brought into Chapter IV on penalties. There is 
nothing except that his name should be there. 
No other responsibility has been fixed on the 
owner. For penalties only the publisher or the 
printer will be responsible    for    anything    
that    might 

happen in defiance of this Act. So, it is more 
for public information than for any other 
purpose that the name of the owner has been 
brought in. Even for that purpose there should 
have been a proper definition of the word 
'owner'. There is a definition of the word 
'editor'. There may be parties disputing about 
the ownership. Meanwhile, the newspaper 
cannot continue. So, temporarily at least they 
must have provided as to who shall be deemed 
to be the owner till things got settled. If a man 
dies and there are four sons, they might 
dispute about his property. One son may be in 
possession of the property and he will refuse 
to put in the other sons as owners, while the 
other sons will be claiming to be put in. So, all 
these points have not been thought out, and 
the word "owner" has been put in hastily. I do 
earnestly suggest that all the new amendments 
relating to the publication of the name of the 
owner may be deleted from the Bill, or in the 
alternative they should take the logical 
consequences of defining who is to be the 
owner for the purposes of the Act and make 
the owner responsible for all the other things. 
Between the two, a slipshod insertion of the 
name of the owner in the newspaper does not 
benefit anybody. 

Again, in the original Act it is said that 
anyone who goes out of India for a period 
exceeding 30 days has to make a declaration. 
Whether it is 30 days or 90 days is a matter of 
no importance. In these days I think even if 
you give 90 days or six months, no great harm 
will be done, because his responsibility will be 
there. If a man says "Even if I am going out of 
India, I shall be responsible for anything that 
may happen in my paper", why should the 
Government be anxious to relieve him of that 
responsibility and enable him to put his clerk 
in charge of the paper? What happens is that if 
ths real publishers go out, they put their 
personal assistants or clerks as temporary pub-
lishers. How does it benefit the newspaper 
world?    That is a minor point, 
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but a greater mistake has been done. It has 
been provided: 

"Where such printer or publisher is by 
infirmity or otherwise rendered incapable 
of carrying out his dutie-s for a period 
exceeding thirty days in circumstances not 
involving the vacation of his appointment, 
a new declaration shall be necessary." 

I wonder whether those who put in the clause 
reflected on the consequences. Who is to 
judge whether a man is infirm or not? Is it the 
man himself? Suppose a publisher says that 
he is not infirm and somebody else says that 
he is infirm. Will a declaration be necessary 
or not? I can understand that if a man is 
declared by any court of law or by a duly 
constituted authority to be infirm or incapable 
of doing anything, he should get out and 
somebody else should be put in. If he does 
not consider himself to be infirm and 
somebody else considers him to be infirm, I 
do not know what is to happen. Secondly, if 
he is put in jail, according to section 8 of the 
original Act this man who is in jail has to go 
before a Magistrate and make a declaration. 
How is he to do that? 

DR. B. V. KESKAR: If somebody is in jail, 
the Registrar will move the Magistrate that it 
should be cancelled. 

SHRI K. SANTHANAM: No, no. I am only 
saying that because you said that the 
declaration would be necessary. First of all 
the point is, who is to decide whether a man is 
infirm or not. Many people have become 
absolutely senile, but they believe they are 
very intelligent and can manage things. You 
say that a declaration is necessary if he is 
infirm. If you say that if a man thinks he is 
infirm, a declaration is necessary, I can under-
stand that. Or if he is found to be infirm by 
some impartial authority, then he must vacate. 
That I can understand. But this sort of 
generalisation will lead to all kinds of con-
fusion and dispute. Why is it necessary?    I   
do   not   think   it   is   at   all 

necessary because the publisher is there. He 
will be responsible. There are other people, 
the printer is there, the owner is there. If the 
publisher is infirm, it will be in the interests 
of the owner and the printer to remove that 
man and put in somebody else. Why do you 
bring in a sort of ambiguous clause which 
cannot be  operated logically or reasonably? 

Sir, about newspapers, I believe the less 
legislation the better. I think the attempt to 
control newspapers through legislation is a 
great mistake. OI course, all these things are 
done in the interests of collection of statistics. 
But actually statistics are not collected, and 
what we get is what happened in the year 
1950, how many newspapers there were in 
1951 or 1952. We get only that. We must 
speed up the machinery so that every 
information is sent by telegram or by post and 
report is available within three months or six 
months of the end ol each financial year. In 
these days when the country is marching 
ahead, all bulky documents which give infor-
mation about things which happened three 
years, five years or seven years ago are all 
waste of labour and effort. As somebody said, 
either the Registrar must work as if he were 
the editor of a daily newspaper, or if he wants 
to be an ordinary bureaucratic functionary we 
had better go back to the old state when there 
was no Registrar when there was no 
registration, when everything went on without 
anybody knowing what was going on. 
Probably that may be better. So, I hope that 
the "owner" clauses will be deleted. New rule 
(4) also may be deleted, because in the 
original Act there is already a provision 
requiring a fresh declaration for 30 days' 
absence. Steps must be taken to enforce the 
existing Act much more efficiently. 

Thank you, Sir. 

SHHI J. H. JOSHI rGujarat): Mr. Deputy 
Chairman, the Bill under discussion ig a very 
simple one and of an amending nature. This 
Bill is meant  to  smoothen  the  work  of  the 
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[Shri J. H. Joshi.] Registrar  of  
Newspapers  who  is  the head  of  the  
machinery  which  is  set up by the Act of 
1955. 

Sir, the work of the Registrar is to collect 
statistics in regard to newspapers, to maintain 
the Register, to administer the provisions of 
the Act, to call for returns, etc. etc. Now let us 
see what the experience of the Registrar is in 
operating this Act of 1955. He mentions in the 
Annual Report for 1957 that there remain, 
however, certain other apparent anomalies for 
correcting which amendment of the Act itself 
is necessary. Amendment of the provisions of 
the Act is under consideration and, if neces-
sary, legislation will be placed before 
Parliament in due course. Some of the 
difficulties experienced in the interpretation or 
administration of certain provisions of the Act 
are mentioned here. He gives an instance in 
which the owner of a newspaper dispensed 
with the services of the printer and publisher 
and tried to publish the issue of the paper 
himself. But the printer and publisher went to 
another press and printed and published the 
same newspaper with the same title elsewhere. 
The question arose as to what should be done. 
The printer and publisher, as they were 
dissatisfied, refused to sign the ceasing dec-
larations, and the provisions of the Act of 
1955 had no remedy. So, a question arose as 
to whether the law itself was not faulty. These 
were the anomalies to right which this sort of 
Bill has come before this House. Another 
instance also has 4 P.M. been cited in which it 
is stated that many newspapers which were in 
existence before July, 1956 had similar titles. 
Now these are the cases. Then the same 
Report mentions that there was some 
misunderstanding or lack of understanding 
about the legal interpretation. Now in order to 
remove these anomalies, this Bill has been 
brought before this House. It is stated in 
clause 2(iii) (2D) that where the   title   of   
the   newspaper    or    its 

language or its periodicity or its ownership is 
to be changed, a new declaration is 
obligatory. Now, a doubt has been raised by 
some Members that the declaration of a 
running newspaper may cease today what 
should be done when the issue of that 
newspaper is to be brought out the next day? 
It has been stated that it is not possible to get 
the authentication of a new declaration in one 
day in cases mentioned in clause 2(iii) (2D). I 
may respectfully submit that in order to 
obviate this difficulty, where in one day a new 
declaration may not be obtained, it should be 
considered sufficient if mere filing of new 
declaration is made on the day when the 
declaration ceases on grounds mentioned 
above. If this is done, I think the doubts which 
have been raised from other quarters may be 
resolved. 

In other respects, this Bill, as I stated 
before, is meant to smoothen the work of the 
Registrar of Newspapers. This is after all a 
matter which has been vested in the Registrar 
and I should say that this office has done very 
good service by the presentation of the 
Report. They have collected statistics about 
the dailies, the weeklies, the monthlies and 
other periodicals State-wise and language-
wise and have collected such other materials 
which would not be available unless such 
authority were invested in the Registrar. 
Much has been stated in regard to this and 
therefore, I will not take much time of the 
House. 

Sir, the newspaper is a very powerful 
weapon in the country. It enjoys certain 
privileges and concessions also, and, 
therefore, there is an obligation which it 
should discharge in submitting the returns 
which it has got to do before the Registrar of 
Newspapers. Newspapers in this country have 
contributed much in enlightenment of public 
opinion in matters of politics, in matters of 
economic problems and in other social 
matters.      Newspaper wields  a  great 
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power in influencing the people and by 
and large, they have served the country 
and the people, I should say, well. I do 
not think that this Bill is in any way 
directed towards curbing or controlling 
these rights and privileges which have 
been enjoyed by the newspapers in this 
country. There are countries in Asia and 
elsewhere which have gained independ-
ence during the last ten or twelve years. 
Hardly is there any country in which the 
newspapers enjoy as much liberal 
treatment and privilege as they do in this 
country. It is due much to the democratic 
attitude which the Government 
possesses. I think, therefore, that it would 
be better if we give our full and whole-
hearted  support  to  this Bill. 

I support this Bill. 

SHRI HARIHAR PATEL (Orissa): Sir, 
the hon. Minister has already said that 
this Bill is of a clarificatory nature and 
that it does not raise any controversy and 
as such the provisions in the Bill should 
be clear in language and also in meaning. 
But I find that in many places this Bill 
creates some confusion. Some of the 
points which I wanted to raise have 
already been dealt with by the hon. 
Members who spoke before me, and I 
have to mention only a few points more. 
For example, Mr. Ramamurti has already 
mentioned about clause 2(iii) (2B) which 
says: 

"Where the printer or publisher . of a 
newspaper making a declaration under 
rule (2) is not the owner thereof, the 
declaration shall specify the name of the 
owner and shall also be accompanied by 
an authority in writing from the owner 
authorising such person to make and 
subscribe such declaration." 

Now, what will happen in the case of a 
joint Hindu family? This point was 
raised by an hon. Member, and I feel it is 
a valid point. Who is to be regarded as 
owner in the case of a joint Hindu 
family, that should be made clear.     
Regarding the    change 
384 RS.—7. 

of ownership, ownership may come to an 
abrupt end, and if we do not provide for 
such an occasion and say that a fresh 
declaration will be necessary for the 
continuance of the newspaper, I think it 
will be a folly af this legislation itself. 
Suppose the owner of a newspaper dies 
today. Under the existing provisions, the 
newspaper cannot be published 
tomorrow unless a declaration is 
obtained. And since it has been laid 
down in the Bill that while seeking a 
fresh declaration the matter has to be 
referred to the Press Registrar, it will 
surely take time and no declaration can 
be obtained within a day or two. So, I 
feel that it is imperative that there should 
be a provision that the newspaper can 
continue publication for some time even 
on such occasions. I would, therefore, 
suggest some sort of an amendment so 
that instead of the declaration ceasing 
immediately with the change of 
ownership, it could continue for a period 
of sixty days or something like that, and 
if within that period a fresh declaration is 
not obtained, the newspaper should not 
continue  publication. 

Then, Sir, with regard to sub-clause 
2(iv) (4), I would like to suggest that 
thirty days is a very short period and 
should be increased; it shouJd be made at 
least ninety days. An amendment is 
going to be moved to that effect and I 
shall support it when it comes up. 

Then, Sir, under clause 3, as I have 
earlier pointed out, the Magistrate is 
under compulsion to refer to the Press 
Registrar when a declaration is sought 
for. Now that will surely take time and 
there should be provision to prevent 
delay in obtaining such a declaration. 
There has been a suggestion to that effect 
by an hon. Member. The suggestion is 
that the Press Registrar should issue lists 
of newspapers and periodicals being 
published in the country at intervals of, 
say, six months or two months or one 
month, and they should be readily 
available with the District Magistrate, 
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[Shri Harihar Patel.] so that it won't be 
necessary for the Magistrate    to refer   
about it to the Registrar and he can himself 
accept the declaration then and there. 

Then, Sir, in sub-clause 8C there is 
contemplation of an Appellate Board. Now 
this Appellate Board wil] consist of a 
Chairman and another mem. ber. That is, 
there will be two members. Now what will 
happen in the case of a difference between 
the two members and how is the appeal 
going to be decided? So I would request the 
hon. Member to look to that possibility. 

Then, Sir, in clause 8 some amendment 
has been suggested the effect of which is 
that the form and manner in which the 
names of the owner and the editor shall be 
printed on every copy of a newspaper, arid 
that will be done in the Rules. Tnat is the 
only thing that has to be done under the 
rule-making powers—as I find—and I think 
that could have been prescribed or laid 
down in the Bill itself instead of leaving it 
to rule-making. I raise this point because, in 
a later clause, that is, in clause 9, there is the 
provision to insert a new section, namely 
section 20B, in the principal Act, and the 
new section reads: 

"Any rule made under any provision of 
this Act may provide that any 
contravention thereof shall be punishable 
with fine which may extend to one 
hundred rupees." 

Now Rules will be made and contravention 
of that Rule will entail a fine and that fine 
will extend to one hundred rupees. Now we 
see that that rule-making is practically con-
fined to this point, namely, to the form and 
manner in which the names of the owner and 
the editor shall be printed on every copy of a 
newspaper. I fail to realize the necessity of 
making a rule for that purpose only, which 
could conveniently have been embodied in 
the Bill itself. 

Then with regard to clause 10 of the 
Bill, Sir, it seeks, as the words reveal, to 
abrogate some of the powers of the 
States. I do not offer any opposition to 
this amendment sought to be made, but I 
would like the Hon. Minister to say 
something regarding the necessity of this 
amendment, because it seeks to abrogate 
the powers of the States and the States 
have not been asked to give their opinion 
regarding this amendment. So we should 
be fully informed about the necessity of 
abrogating the powers of the State 
Governments. 

With these few words, Sir, I resume 
my seat. 
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order is communicated to him, prefer an 
appeal to the Appellate Board to be called 
the Press and Registration Appellate Board 
consisting of a Chairman and another 
member to be appointed by the Central 
Government." 

"Any person aggrieved by an order of a 
Magistrate refusing to authenticate a 
declaration under section 6 or cancelling a 
declaration under section 8 B may, within 
sixty days from the date on which such 
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"The growth of national life has been 
such that without the necessary 
registration and continued attention to 
statistics, proper administration of the 
State is impossible." 

 

"We are of the opinion that the 
editor does play an important part in 
the selection of the matter that is 
published in a newspaper." 
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"15. Whoever shall edit, print or publish 
any newspaper without conforming to the 
rules hereinbefore laid down, or whoever 
shall edit, print or publish, or shall cause to 
be edited, printed or published, any 
newspaper knowing that the said rules have 
not been observed with respect to that 
newspaper, shall, on conviction before a 
Magistrate, be punished with fine not 
exceeding two thousand rupees, or 
imprisonment for a term not exceeding six 
months, or both." 
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ber who  immediately preceded    me, this Bill  
should have  been    brought forward earlier, 
but I think the hon. Minister has acted well in 
not bringing forward this Bill earlier because 
five years is not a long time to wait to see the 
working of the measure— the  Act  was  
originally  amended    in 1955—fo assess its 
progress and to see whether it has been able to 
suppress the  evils  that were  intended  to    
be suppressed at the time of the passing of the  
amending Bill    of    1955.      A period of 
round about five years has elapsed and the    
Minister    and    the authorities and others 
have seen that amendments are necessary in 
order to give effect to the purposes underlying 
the original amendment of 1955.      I, 
therefore, Sir, welcome this amending Bill  
and trust that the House would give to it the 
support it deserves.   The amendments 
proposed in this Bill are not many but they are 
important.   In the measure as it stands today, 
there is no provision, no specific provision, 
for the cancellation of a   declaration once 
made.   There    may    be    many cases in 
which the declaration has got to  be  
cancelled,  and  in  the  absence of a specific 
provision, a crop of litigation would arise and    
the    matter would have to be fought out right 
up to the  Supreme  Court  to    find    out 
whether under the existing law there was  any   
authority   or  not  to  cancel any 
authentication    that    may    have been made.   
Therefore, it is well that specific authority is 
conferred to provide for cases in which the 
authentication of registration once made may 
be cancelled in fit and proper   cases. In order 
to provide against a capricious exercise of this 
power, the    Bill provides—and I think 
correctly—that a notice  should  be    issued    
to     the offending   party   to  show   cause   
why the registration should not be cancelled.     
He will have full opportunity of representing 
his case and making out a case for not 
cancelling the registration.   If  such party 
proves  that    no case is made out for the 
registration to be cancelled, after a proper 
hearing, it is possible that the notice which 
was issued for the cancellation of the is likely 
to reach him, he may just 

tegistration may be vacated and the 
registration upheld. In case, however, the 
registration is cancelled and tne party is 
aggrieved, there is a provision here for an 
appellate tribunal. Ii it comes up before the 
appellate tribunal the matter can be gone into 
again and properly thrashed out and a 
decision will be taken as to whether the 
cancellation has been rightly done or has not 
been rightly done. If the registration had been 
rightly cancelled, then, of course, the appeal 
of the aggrieved party would be rejected but if 
the registration had been wrongly cancelled 
then the appeal would be allowed and the 
original registration would be upheld. That 
obviously is a very salutary provision which il 
was necessary to insert in the interest of the 
efficient administration of the Press laws. 

As has been pointed out  by some of the hon.  
colleagues who preceded me, there has    been    
a tendency    to misuse  the  liberty of the Press  
and some of these newspapers have transformed 
this freedom oi the Press into some sort of a 
licence by which they can abuse all their 
opponents or those with  whom  they  do  not 
see  eye  to eye and this kind of  thing has been 
going on to such a large extent that the hon. 
Minister deserves our thanks ior having brought 
forward this Bil! to put a stop to it by cancelling 
the registration in proper cases.   Some of these 
newspapers and other experts in scurrilous   
writing   wield   a  powerful pen and they so 
cleverly word then-sentences and use    such   
expressions that it  is  difficult in a court of law 
to   obtain  a  conviction  against  them. 
Therefore  in order to avoid all  that long 
litigation it is    necessary    that power should 
be ■  preserved    in    the Press administration 
to put a stop to such  newspapers  and  if  they    
come within the provisions of this law, then 1   
their  registration    or    authentication I   should 
be cancelled so that it will not I   be possible for 
them to continue their 1   m.schief or to 
continue   to propagate I   their    ideas    
creating    hatred   either 
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[Shri Akhtar Husain.] against     the  
established     order     or against the 
government established by law. 

DR. B. V. KESKAR: I would like to point 
out that the observation of my hon. friend is 
laudable but this is not the object of this Bill. 
It does not try to restrict or cancel the 
registration of papers for any expression of 
opinion whatsoever. 

SHRI AKHTAR HUSAIN: I do not say that 
this Bill provides for all this but I submit that 
we, as people interested in the maintenance of 
law and order and of orderly progress for our 
country, feel that such provisions should be 
there and if they are not there, they should be 
introduced. I have not been able to hear the 
exact words the hon. Minister was pleased to 
utter, but if this Bill does not give this power 
to the Registrar, I am one of those who would 
like that this power should be conferred on the 
Registrar and proper amendment should be 
made in order to make it absolutely clear that 
the Registrar will in fit and proper cases have 
the right to cancel the registration of 
newspapers which, for instance, indulged, 
according to the hon. Member who just 
preceded me, in yellow journalism. We know 
what it means and i: is not necessary for me to 
dilate upon this. I believe that in order to have 
a Press which will not have the power to 
create mischief, to disturb the existing order 
and to help subversive elements, this power 
should be conferred on the Press authorities so 
that they can cancel the registration of 
newspapers which in the opinion of the 
Government— of course in the opinion of 
responsible officers _ of the Government—are 
carrying on such propaganda which it is nol 
desirable that it should be allowed to be 
continued in the interests of orderly progress 
of the country. 

Then, Sir, another provision which 
deserves mention is that in the event 

of a printer or publisher leaving the country 
for a period of 30 days or more a new 
declaration should be made. Now, I do not 
know if this period of 30 days is the correct 
period. There are some people who can leave 
the country within a matter of a few hours by 
aeroplane and not be available for answering 
any charges that may be levelled against them 
foi things tnat are done in their name or under 
tneir implied authority. "What happens is this. 
The printer or the publisher is responsible for 
all that is published in the newspaper. Some of 
those rich proprietors of publishing houses 
and printing presses are so wealthy that for 
them a ticket for a journey round the world is 
a matter of every day occurrence and there-
fore, they can leave the country at any time 
and may not be available to answer any 
charges that may be ieveiled against their 
newspaper in their absence. So it is desirable 
that if a printer or publisher leaves the country 
there should be another person appointed in 
his place and licsli declaration to that effect 
should be made. Now there may be cases tbat 
a printer or a publisher, who is not a lesident 
of India, may be carry-mg on some illegal 
activities in this country, he may carry on 
some subversive propaganda and when he 
knows that the strong arm of the law is likely 
to reach him, he may just escape and leave the 
country leaving the titular printer to answer 
the charges. 

MR. DEPUTY CHAIRMAN: You would 
like to take more time? 

SHRI AKHTAR HUSAIN:   Yes, Sir. 

MR. DEPUTY CHAIRMAN: You can 
continue tomorrow. The House stands 
adjourned till 11 A.M. to-charges. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Tuesday, the 9th August, 1980. 
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